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SHRI H. R. GOKHALE: Sir, I move- 

"That the  Bill be passed." 

The question was put and the motion  wast  
adopted. 

ANNOUNCEMENT RE.  SITTING OF THE  
HOUSE  ON 15TH NOVEMBER, 1976,  

INSTEAD  OF ON  13TH  NOV-    EMBER, 
1976 

 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
LOKANATH MISRA): Order, please. The 
Parliamentary Affairs Minister is here. Let 
him say that he wants to say. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): Sir, as you 
know there is nobody more democratic than 
myself, and as there is a persistent demand 
from the Members, tomorrow being second 
Saturday and so a Government holiday, we 
may not sit tomorrow and instead of 
tomorrow, we sit on Monday and complete all 
the business on that day. 

SHRI BHUPESH GUPTA (West Bengal): 
I appreciate Mr. Om Mehta's gesture. He is 
more democratic when the sense of 
democracy is on leave. 

THE VICE-CHAIRMAN (SHRI 
LOKANATH MISRA): We shall now take 
up the Appropriation (No. 7) Bill,  1976.    
Mr.  Pranab Mukherjee. 

THE    APPROPRIATION    (NO.    7) 
BILL,   1976 

THE MINISTER OF REVENUE AND 
BANKING (SHRI PRANAB 
MUKHERJEE): Sir, I beg to move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1976-
77, as passed by the Lok Sabha be taken 
into consideration." 

This Bill arises out of the Supplementary 
Demands for Grants of Rs. 107.74 crores 
voted by the Lok Sabha on the 3rd November, 
1976 and an expenditure o? Rs. 36.25 crores 
charged on the Consolidated Fund of India. 
Briefly, Rs. 48 crores are required for grants 
to States and Union Territories for Family 
Planning in keeping with the momentum of 
the programme. A sum of Rs. 35 crores is 
required for short-term loans to State 
Governments for distribution of fertilisers and 
Rs. 5 crores for financial assistance to assig-
nees of surplus land. Additional outlays on the 
Oil and Natural Gas Commission account for 
Rs. 52.30 crores, and Rs. 2.86 crores are re-
quired for the Hindusthan Petroleum 
Corporation Limited for the takeover 

of ESSO. 

I would not burden the House with further 
details which are given in the Explanation 
below the statement of Supplementary 
Demands, but would answer any d points that 
may be raised by hon. Members during the 
discussion.    Sir, I move. 

The   question   was   proposed. 

SHRI SANAT KUMAR RAHA (West 
Bengal): Sir, I first congratulate the Ministry 
for taking over of ESSO. By taking this over 
we are today completely independent in oil 
matters. For this reason our congratulations 
go in favour of the Government and the 
Ministry. 
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[Shri Sanat Kumar Raha] Now as regards 
appropriation, there are so many items 
regarding Agriculture, Department of 
Revenue and Banking, Industries, Petroleum 
and Petro-chemicals Industries, Ministry of 
Shipping and Transport, Department of Steel, 
Ministry of Works and Housing, Public 
Works and Housing and Urban Development. 
I shall not go into all the details. First of all, I 
will take up Industries. 
[The    Vice-Chairman    (Shri    Ranbir 

Singh) in the Chair] 

Many industries have been taken over in our 
country, such as Braith-wait, Britannia 
Engineering, Zurn & Standard, Modern Jute 
Mills and IISCO. We get report's from trade 
union workers about these industries that have 
been taken over. When they were taken over 
it was thought that new management would 
be installed which would take steps to free 
those industries from sickness and improve 
the conditions there. It is not the quesetion of 
taking over Iftodern Jute Mills. The entire jute 
industry is in a mess today. All aspects of Jute 
industry such as research, developmental 
work, finished products and exports need 
immediate attention. In other -words, the 
entire jute industry  should be nationalised. 

In this connection, I would particularly 
refer to the conditions in IISCO. It has been 
taken over. At that time workers were crying 
that the new management should put things in 
order and see that corruption does not erupt. 
But unfortunately the management of IISCO 
has not improved. There are many-grievances 
and there is also an inquiry as regards the 
performance of IISCO. I would like to 
mention one case specifically. The present 
management is involved in corruption and 
mal-practices. From the trade unions we have 
got the information that Shri T. B. Jhora is the 
new Financial Manager of IISCO and is in 
charge of the HSCo management. 

This gentleman was involved in many cases 
previously and so many charges are against 
him. The workers and employees in IISCO 
say that with this gentleman at the top the 
management cannot make any improvement. 
Since there is not much time, I will only bring 
this point to the notice of the Minister for his 
serious consideration and prompt action. 

After Industrie's, I will now take up 
Department of Steel. Our Durga-pur steel 
plant is mainly producing wheels and axles 
and that plant is always incurring losses, our 
Railways are users of wheels and axle boxes 
and the Durgapur plant is producing those 
items. Both are public sector undertakings 
under the Government. Still why are these 
losses incurred by the plant ad infinitum? This 
does not create a good image of the working 
of these companies. Why djo these two under-
takings quarrel? Why not the Railways 
purchase Durgapur products at least at cost 
price? Sir, I have been given some cost data. 
TKe imported wheels including axle boxes 
cost Rs. 10,000|- per set. If the Durgapur plant 
sells whatever it produces, that is, wheels and 
axle boxes, say, at Rs. 8,5001 - or so, then it 
has got no profit and no loss. But what has 
this plant got from the Railways? It gets from 
the Railways something like Rs. 3,500|- or so. 
If this is the fact, then who is responsible for 
the loss which the Durgapur Steel Plant is 
incurring? Surely, the management should be 
placed in a proper position and the 
management of the Plant should be done in 
such a way that it earns some profit out of its 
sale proceeds. So, Sir, I would urge upon the 
Minister to see that the affairs of the Durgapur 
Steel Plant are looked into seriously and I 
would request him to give some consideration 
so that the Railways can purchase the wheels 
and axle: boxes produced by this plant at 
prices which are remunerative to it. 
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Then, Sir, I come to the question of family 
planning. It is known that as far as our party, 
the CPI, is concerned, we support the family 
planning programme of the Government in 
the interest of the nation from the point of 
view of socio-economic progress. It is good 
that family planning programmes are there. 
But a proper atmosphere should be created for 
that so that the entire nation as a family is 
controlled for the health of the nation as a 
whole and for the families also. But these 
things are not done soberly. There are some 
quotas in each department of the Government, 
whether Central or State, and those quotas 
must be reached anyhow. This way of func-
tioning, functioning bureaucratically, going 
on. In my district, I asked the Chief Medical 
Officer something about the family planning 
programme and I mentioned the sub-division, 
Ber-hampur, the Shaktipur area. I said that 
certain cases had come to my notice and I 
asked them to send somebody    to    discuss 
these    things. 
Ultimately, Sir, they agreed that that some 
sort of things were happening and they said: 
"These things have come to our notice and we 
are trying to stop all these things." .   .   . 
(Time bell rings) . . . Sir, nobody else is going 
to speak, 1 think, and, therefore, I would like 
to have three or five minutes more. 

Then, Sir, the latest case is the 
muzaffarnagar case. No paper has exposed the 
facts. Only some whisperings are there and 
there are gossips and rumours. But I do not 
know what the fact is. The Government 
should be courageous enough to come 
forward with a statement regarding the 
Muzaffarnagar incidents and this will help us 
in finding out who the anti-social elements 
are, who are against the family planning prog-
rammes, what caused the firing incident in 
which many lives have been lost and so on. 
These are the things which should be 
answered by the Government responsibly in 
this House. 

Then,  Sir,  I  come to  the  question of urban 
land and housing.   As soon as  the  Act  
relating to  urban  agglomeration was passed,  
in  those  areas, the urban and the peripheral    
areas, which    are not coming    within    the 
scope of the Act there was exploitation by the 
rent racketeers and    the house   traders.    
Now,  many     people are moving into those  
areas     where this Ac; is not in operation.    
But, at the same    time,    these    people    are 
taking ten or twenty or thirty buildings in a    
group and    they take all these  buildings  on 
rent  basis.    Perhaps they get some at one 
thousand or two thousand rupees for these, but 
they    demand  five  hundred    or  six hundred    
rupees per    month as rent only.    Further, 
they are also keeping these     buildings     
without      properly-utilising      them.      
When    customers come  for  these  buildings,   
they  say: "Since the Act is in force, no 
property will be available; no house will    be 
available.    We have got these buildings under    
our control.      You may give ten thousand 
rupees  as 'selami' money  and    instead of 
paying three hundred  rupee's  by  way  of  rent   
as fixed with the owner, you may   pay us this 
amount."    They increase    the rent also.   
This sort of the business of the racketeers is 
going    on   now. This is    regarding    
development    of housing.    There is another 
point regarding    agriculture.    Our     
Banking Minister is here.   He knows    every-
thing.        After    the    declaration    of 
moratorium      on    debts,    the    West 
Bengal has also made an Act regarding 
transfer o" land.    This Act says   that there 
will be no transfer of land already    mortgaged 
or sold    by 'Bikri Kabala' if it is proved that 
this   land has    been    transferred    due to    
dire poverty    and necessity    of food   and 
lodging.      The  land   already    transferred 
will also be returned in    sucl circumstances to 
the mortgagee. But after the  declaration  of  
moratorium a vacuum    has    been    created.    
Thi 

vacuum is that the business c moneylender 
is not there. The far mers who needed help 
at the time c cultivation are not getting loan 
fror 
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[Shri Sanat Kumar Raha] Government 
sources. And the law is strict, the 
moneylenders demand higher interest. This 
way the land is not being properly cultivated. 
The co-operative banks are not giving money 
to smaller people. They are giving money to 
bigger people. I dont' trouble my head for 
them. I am thinking of the poor landless 
people and poor agriculturists who form 60 
per cent of our rural population. They should 
be given capital by the Government so that 
the lands which they got under the Twenty 
Point Programme may be properly utilised. If 
the system of money-lending is dried up, then 
there should an alternative channel. Recently, 
another thing has come to my notice. 

THE VICE-CHAIRMAN (SHRI RANBIR 
SINGH): You have already taken  14 
minutes.    Please wind up. 

SHRI SANAT KUMAR RAHA: I am 
finishing. The emergency is still being 
misused. Recently, I have come across one 
case from Haryana. One Mr. Nazar M 
ihammad has been arrested under MISA 
there. He is an important person. Everyone 
knows that he is against the subversive ele-
ments and anti-social elements. He is for 
family planning. He has already done so 
many thing. In spite of that he has been 
arrested under MISA. The elements which are 
working for ' the emergency and the 
progressive forces and for socio-economic 
progress are being harassed. I think the Home 
Minister should consider these things. It is a 
matter of serious Urgency. 

Then there is another point about P&T 
Board. 

The news-item from New Age gays: 
"P&T BOARD MAKES BONFIRE OF 

UNION JOURNAL: The Post and Telegraph 
Board's effects to disrupt the main 
organisation of the employees, the National 
Federation   of 

P&T Employees has reached a new high 
with an attack on the union journals. 

The P&T Board issued an arbitrary order 
last month withdrawing the facilities for 
posting the journals as newspapers on 
concessional rates. The copies of the 
journal 'Correspondence', which were 
posted on October 18, that is, before the 
issue of the orders, were held back. 

"The union filed a writ petition in the 
Delhi High Court against the arbitrary 
orders of the P&T Board. 

"Perhaps anticipating the high court's 
verdict the P &T Board ver. bally ordered 
the burning of 4,200 copies of the 
'Correspondence'. This was done at the 
RLO, Delhi on October 28...." 

Sir, we are allowing the Government all this 
money for the administration of different 
departments. We want healthy situations to 
be created and we want to co-operate with the 
Government fully for this. But money should 
not be misused or used improperly, otherwise 
it will create the same impression in the 
minds of the people as it did in the case of 
family planning as an anti-people measure. 

SHRI GOVINDRAO RAMCHANDRA-
MHAISEKAR (Maharashtra): Mr. Vice-
Chairman, Sir, I welcome the Appropriation 
Bill under discussion. I particularly welcome 
the provision in Item No. 2 for the new 
allottees who have been eUoted land which 
was found to be surplus after the imple-
mendation of the Land Ceiling Act in 
different States. Sir, it is in this connection 
that I feel it my basic duty to submit and put 
on record in this debate the functioning of an 
agency which is called the Small Farmers 
Development Agency, normally being called 
as SFDA. This agency functions under the 
direct supervision and control of the Union  
Government.   The 
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functions of this Agency can be put as 
follows: 

(1) The Union Government selects a few 
districts in every State for the operation of 
this agency for a particular Plan Period. 

(2) Rupees pne crore are allotted to each 
district, to be spent within this span of five 
years for that particular district. Out of this 
Rs. 1 crore, the main distribution is 50 per 
cent, that is, Rs. 50 lakhs for irrigation and 
for irrigation purposes and accessories; Rs. 10 
lakhs are meant for agricultural implements 
and Rs. 16 lakhs are given for milch animals 
to be given agricultural labourers who do not 
have any land. 

For this project to be carried, 66 per cent of 
the amount is to be obtained from  different 
banks. 

Sir, I have a feeling that the functioning of 
this agency has become very slow, the net 
result of which has been that it has not been 
possible for these agencies to complete the 
projects that have been entrusted to them 
within the span of five years. 

There are reasons for this. Firstly, we have 
combined tw0 types of farmers under this 
agency. Number one is the class of small 
farmers and number two js the class of 
marginal farmers. This classification has been 
made on the basis of land holdings; small 
farmers having double the land than that of 
marginal farmers, that is, 5 acres, and the 
marginal farmers 2-3 acres. 

Then, Sir, another thing is that agricultural 
labourers who do not have land have also 
been included in this scheme. The attention of 
the agency thus gets diverted in three 
directions and the functioning b'ecomes a 
three-tier functioning, without permitting 
those who try to implement it in a con-
centrated manner for the benefit of these three 
classes. Secondly, Sir, there is no co-
ordination between this agency which gives 
33 per cent of the 

subsidy and the agency which advances 66 
per cent of the subsidy. Thirdly, the 
definitions of the marginal farmers and small 
farmers are different in irrigated areas and 
non-irrigated areas. The holdings are reduced 
to 50 per cent in irrigated areas. Sir, if we 
want to see that the work is successfu1, those 
who are meant to benefit by this project really 
get benefit from this project, then we will 
have to make some modifications. In all my 
humbleness, after having seen, observed and 
studied the functioning, I make the following 
suggestions for the consideration of the hon. 
Minister: 

Firstly, I feel that there should be two 
independent agencies, one for. the small 
farmers and maginal farmers whether they be 
in irrigated area or in non-irrigated area, and 
the second one should be completely 
independent of this. This function should be 
taken away from the SDF. That is my 
suggestion. That is for agricultural labourers 
to whom we give milch animals through this 
agency because, this work is entirely different, 
the nature is different, the criteria are 
different, the classifications are different, the 
approaches are different. The State agencies 
through which we approach are also different. 
Therefore, I suggest that there should be two 
different agencies for this purpose. Then I also 
feel that the criteria for giving this subsidy to 
the marginal farmers should be different from 
small farmers who have hardly two or three 
acres and whose needs are entirely different. 
In this context, if you view the problems of 
new allottees, naturally you will find that their 
problems are again different from these of 
conventional or traditional marginal farmers. 
Then, Sir. I feel that the lead banks which 
have been fixed up as lead banks in the 
districts should be advised that sufficient 
money should be kept apart in order to 
advance the 66 per cent loan that is required 
for the effective functioning of this scheme in 
that particular district. If this is not done, then 
under one or the other pretext the applications 
and their consideration is postponed to the 
next year 
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[Shri      Qlovindrao      Ramchandra-
Mhaisekar] 
and the scheme then does not become 
effective. As far as the labourers are 
concerned, I very insistingly suggest and pray 
that the loan that is advanced for milch 
animals should be free of interest and if it is 
not possible at free of interest then at least it 
should be under a soft loan policy and the rate 
of interest should be half the rate of interest 
that we charge those who are marginal 
farmers and small farmers. 

Then., Sir, I come to the family planning 
provision which has been made under item 48 
for Rs. 48 crores. Sir, much has been said and 
there has been a lot of debate in this House 
about this. I would only in all my humbleness 
bring to the consideration of this House a very 
well-defined policy about family planning of 
the Maharashtra Government. Maharashtra 
Government has legislated a Bill which would 
become an Act after it receives the President's 
assent. Sir, we have been hearing so many 
things, so many complaints and maybe some 
of them may be correct and may not be 
correct, maybe, that there is exaggeration, 
maybe, the policy is correct but the methods 
through which the programme is being 
implemented may not be correct. Sir, the 
provisions of the Bill which has been passed 
by the Maharashtra Legislature clearly go to 
show three things: No. 1: Who should" be 
sterilized? There are a number of conditions 
under which a person is to be sterilized and 
they have been clearly stated. No. 2: When 
and under what conditions pregnancy should 
be terminated? There again a clear-cut picture 
has been shown and it should be very easy for 
those who imp^ment this family planning 
scheme to implemenl it successfully without 
being made compulsory. No. 3: When and 
under what conditions fertility should be 
restored? That also has been provided for in 
this Bill which has been passed. Sir, in all my 
humbleness I would just like to bring to the  
notice  of the  concerned  persons 

that when such a big amount of Rs. 48 crores 
has been provided for family planning, we 
must have a very well and clearly defined 
policy about family planning so as not to give 
any margin of doubt for those who know that 
family planning is required for the economic 
advancement and welfare of this country but 
who under the garb of this or that pretext go 
on opposing it. We must have on paper a very 
clear cut policy about family planning and we 
must be in a position to say what its 
advantages are. 

(Time bell rings) 
Sir, one minute more and I finish. Sir, 

there is a provision for petrochemicals. I find 
that this provision is of the order of Rs. 55 
crores. Much of the crude is being extracted 
from high seas near Bombay. Much has been 
said about natural gas that is likely to be 
obtained as a result of this crude petrol. Sir, it 
has also been pointed out that sufficient 
quantity of gas is not yet coming out. The 
way we are going, the results are satisfactory. 
Today I saw in the newspapers that one 
million tonnes of crude has been extracted 
since the operations were started last year and 
in the near future we are likely to obtain five 
million tonnes of crude. In this parti- _ cular 
context it becomes necessary that we use the 
natural gas in the most scientific way and in 
the most economic way that can be found and 
the most scientific and economic way is to 
use it for the thermal generation of electric 
current. I know that an indication will be 
given that the quantity that is coming out is 
not sufficient. But, Sir, I am not insisting that 
the projects should be taken up immediately. 
But all preparations that are required to be 
made should be started in order to see that a 
thermal station for the generation of electric 
current is started as and when the gas is 
available in sufficient quantity from the 
Bombay High. _ Thank you. 
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SHRI N. H. KUMBHARE (Maha-
rashtra): Sir. I would like to seek a 
clarification from the hon. Member. He 
said that the land given under the 
Bhoodan movement has not been dis-
tributed. I would like to know, who was 
responsible for the distribution of this 
land. Was it the responsibility of the 
Bhoodan workers or that of the 
Government? 

SHRI HAMID AH SCHAMNAD 
(Kerala). Sir, while participating ia thig 
debate I should like to draw attention of 
the Government to thfe economic 
conditions prevailing in our rural sector. 
The price of the agricultural produce is 
coming down There is no corresponding 
fall in the input costs. The price of 
foodgrains especially is going down and 
many of the lands are becoming fallow 
because it is not economical for farmers 
to cultivate foodgrains. In this 
connection, I would like to draw 
attention of the hon. Minister to the news 
item that has appeared in the Hindustan 
Times yesterday. The Hindustan Times 
Correspondent from Kerala writes! 

"Agriculturists are losing interest in 
paddy cultivation which is the main 
food crop of the State. This is 
particularly so in Kuttand, Kerala's 
rice granery. 

According to reports, the Allep-? 
pey collector has been . getting a spate 
of requests from Kuttana'd farmers to 
take back their right of 
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[Shri Hamid Ali Schamnad] cultivation 
er auction away such rights. This is 
obviously to escape from the penalty 
for keeping the land fallow. The reason 
given is that paddy growing is a losing 
proposition. Prices have fallen steeply 
over the past one year but there is no 
corresponding fall in input costs. 

This is the state of affairs. The situation 
is very grave. This has to be taken into 
consideration and the Government 
should purchase food crops from the 
farmers by giving them re-sonable price 
or they should be given subsidy so that 
cultivation of food-grains could be 
encouraged. Otherwise, our food crop 
would be adversely affected this year. 

The other matter to which I should like 
to draw the attention of the hon. Minister 
is with regard to the misuse of emergency 
powers. It has been said by some 
members from the CPI that the 
emergency is being misused. The 
executive officers have been misusing 
their powers. Many of the executive 
officers who are corrupt, who have their 
own way of doing things, are putting 
behind the bars many innocent people. I 
am not against the real mischief-mongers. 
The real culprits and undesirable 
elements must be booked but in the 
disguise of emergency, you would find, 
many of the innocent people are kept 
behind the bars. Even the misdeeds of the 
executive officers are not being disclosed 
lo the public because of the emergency. 
So, I request the Home Ministry to 
examine these facts. Then, you would 
find many of the factories being closed 
down. The workers are on the streets 
without employment. !n the name of 
emergency, they have looked out many 
factories. And you will find that the 
workers are actually in the streets today. 

I should like to draw the attention of 
the Ministry to the needs of Kerala and I 
make use of this opportunity. Kerala is a 
foreign exchange earning State and it 
earns foreign exchange and enriches the 
nation as a whole by 

exporting its whole produce. Not only 
that. Many of the youths of Kerala go to 
the Gulf countries and other countries for 
employment, they earn there and then 
they send huge foreign exchange to the 
nation; they help in the development of 
the nation. But the Government of Indig 
is neglecting the development of Kerala. 

In this connection, I should like to 
draw attention to the super tank oil 
terminal project at Cochin that is pending 
with the Government of India. In July, 
1973 the Centre accorded its approval to 
its location and construction at Cochin. It 
was accorded after the State Government 
complied with the conditions. But still 
the matters is not finalised. The Chief 
Minister has written a letter to the Deputy 
Chairman of the Planning Commission 
stressing the fact that on account of the 
delay in giving clearance to the project, 
there has been an avoidable drain of 
foreign exchange which the Cochin 
Refineries have to pay every year 
towards their crude transportation bill It 
is understood that the matter is under the 
consideration of the Government of India 
and the Central Cabinet has appointed a 
Committee of Ministers to look into the 
need for investment keeping in view the 
alteration of lightening on high Bea, and 
other things. This may kindly be looked 
into by the Government of India. 

Another thing is with regard to oil 
exploration in Kerala coastal area. The 
Ministry for Petroleum and Chemicals 
has also been requested by the 
Government of Kerala to look into this 
matter and expedite the matter. But the 
matter is still pending with the 
Government of India. 

Another point is about the Regional 
Cancer Institute to be established at the 
Medical College, Trivandrum. The State 
Government proposes to develop this 
Cancer Wing as a Regional Cancer 
Centre with all facilities, and this would 
cater to the needs of the neighbouring   
States like   Tamil 
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Nadu and Karnataka. The Government of 
India have been requested to include the 
scheme in the 5th Plan and make 
available adequate Central assistance for 
the Centre early. 

Then there is the electrification of the 
railways. Electricity is in surplus in 
Kerala and cheap power would be 
available in abundance in Kerala. It is 
expected that the electrification of 
railway lines in Kerala will result in a 
saving of 8 to 10 per cent working 
compared to diesel or steam hauling at 
present. About Calicut Aerodrome the 
Government of Kerala and the people of 
Kerala without any party distinction are 
united and have asked for bringing into 
reality the Calicut Aerodrome, Calicut is 
an ancient city, a city which has been in 
existence from the Portuguese days. Even 
now Calicut city has not been developed 
and its aerodrome question is etill 
hanging fire. The Government has not 
given clearance to the Calicut airport 
scheme. 

Then, Kerala is a coconut growing 
State and not only the Government of 
Kerala but laso the Government of 
Karnataka and the Governments of other 
southern States which grow coconut have 
been urging the formation of an All India 
Coconut Board. Even the Agriculture 
Minister called a conference 0f coconut 
growers and experts, but the matter has 
not been finalised yet. That may be 
kindly looked into. 

Then regarding the scheme for raising 
cashew plantations in "the private sector. 
Sir. cashew, being a foreign exchange 
earner, is a very important crap from the 
point of view of the development of the 
national economy and as such, the 
Government of India has to extend liberal 
Central assistance for the expansion of 
cashew cultivation in the State. Sir, this 
is also a matter which i« pending with the 
Government, and for which early 
clearance is requested. With these 
Words, I conclude. Thank you. 
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SHRI V. V. SWAMINATHAN (Tamil 
Nadu): Sir, I want to welcome and 
support the Bill on behalf of the All India 
Anna D.M.K. Be. cause we had no doubt 
and no fear under the dynamic 
stewardship of the able, yong Finance 
Minister Shri Pranab Mukherjee 

THE VICE-CHAIRMAN (SHRI 
RANBIR SNGH): Kindly finish in 3 or 4 
minutes. 

SHRI V. V. SWAMINATHAN: Yes, 
yes. All smuggling activites throughout 
India have been stopped. All the 
loopholes in under-invoicing and over 
invoicing in foreign trade have been 
plugged. Flow of savings and earnings 
from foreign countries into India through 
unauthorised channels has been checked. 
This has been regularised. Black money, 
gold ornaments, etc. are being dehoarded, 
irrespective of whether it is in high places 
or in mud houses or religious muths or in 
any other place. 

But, Sir. 1 want to bring certain /acts to 
the notice of the hon. Minister of Revenue 
and Banking, because there is no 
legislature in Tamil Nadu which is under 
President's rule. An Ordinance had been 
issued in the name of giving relief to 
debtors. In Tamil Nadu, not like other 
States in India, already in 1943 there was 
the Tamil Nadu Pawn Brokers Act and the 
Moneylenders Act, 1957. An Ordinance 
was issued, in the name of giving relief to 
debtors aimed at completely closing 
moneylenders' shops, thereby shutting out 
any avenue for small borrowers who may 
need five rupees, ten rupees, twenty 
rupees or a hundred rupees, like teachers, 
workers, nurses, and so on. All these 
people are not able to   get 

or borrow money from anywhere. Sir, we 
cannot all of a sudden open rural banks 
throughout India. Even in Tamil Nadu 
there are about 2500 or 3000 panchayat 
union blocks. Even if we ought to open at 
least one rural bank for each block, it will 
be very difficult. It will take many years, 
at least five or six years, till we are able 
to open such rural banks at the rate of at 
least one for each block. We must 
discipline moneylenders. We can punish 
them. We should not close money-
lenders' shops completely. The new 
Governor who has come to Madras is a 
practical man and a politician, conversant 
with men and matters and having a rich 
experience as Chief Minister and 
Governer in many States. He had given 
some hope to utilise the money in the 
pawn brokers hands. We should not 
completely crush money, lenders. The 
borrowers must find some place to find 
money. At present, there is no means of 
giving small loans to workers, teachers, 
etc. 

Regarding family planning our Prime 
Minister has often been proclaiming that 
there is no compulsion in bringing family 
planning. Sir, in Tamil Nadu, some of the 
overzealoua administrators are applying 
compulsion. Every lady teacher, lady 
nurse, taxi driver, lorry driver and even 
executive magistrates have been given 
some fixed number of vasectomy case* 
which they must get, otherwise they are 
not entitled to their festival loan* or some 
other kind of ordinary facilities. Mr. Abu 
Abraham narrated a case in which the 
teacher promised a student promotion if 
he can get some vasectomy cases. When 
he approached his father, he said that he 
is already 65 years. I know of a case in 
which the executive magistrate, when the 
advocate requested him for an ad-
journment, said that he would give not 
only adjournment but judgment also in his 
favour if he could bring some vasectomy 
cases. This is the kind of tyranny. Some 
nurses reported t0 me that they coud not 
get these 
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cases.  Sometimes they     had to pay Rs. 
150 for a case in addition to Rs. 150 paid 
by the Government.       You can 
straightaway,  collect    Rs.       150 from 
a teacher or a nurse and     stop asking 
them to   procure     vasectomy cases. It is 
tyranny and misery for the people. The 
teachers are not able   to give instructions 
to the students because they are roaming     
about   and searching for vasectomy 
cases.    Then the number of vasectomy 
cases is deceptive.     There are people 
who have undergone operation a second    
time. Some people are past the age of pro-
creation. They are also subjected to 
vasectomy. As our hon. Prime Minister 
has said, we should    not compel 
anybody.    It is high time that    this thing 
is stopped. There is President's rule in 
Tamil Nadu and our hon. Home Minister, 
Shri Om Mehta, is here. He can  give 
instruction not to give un-vritten orders      
and not to    compel people,  teachers>   
village      headmen, nurses, magistrates, 
etc. to get vasectomy cases. 
As I have already submitted     the 

borrowing capacity of the poor workers, 
rural workers, is nil.    Therefore, some 
arrangement must be made  to make small 
loans available for them. The ordinance 
promulgated in Tamil Nadu  is  
discriminatory because that ordinance i'3 
applicable only to moneylenders in rural 
areas. It is not applicable    to    
cosmopolitan    cities    and municipal 
towns. Most of the people tive on the  
borders of towns.    They cannot get 
loans.   I am not interested in 
moneylenders.   But some     money 
should be made available to the poor 
people,    teachers,  clerks    and    other 
people. It is not  difficult for you to 
discipline  moneylenders.  During   the 
emergency, you have  disciplined  the 
most difficult   people.      The    money 
should be available at reasonable rate of 
interest to the small people.  The 
commercial banks insist on gold as se-
curity.     But the     moneylenders accept, 
gold silverwares,    stainless steel and lead 
utensils,   etc. even at   . odd hours. I 
know of cases where   money wag 
advanced for a    stainless    steel 

utensil. The money-lenders can be 
disciplined for the benefit of the poorer 
sections.   Thank you. 

SHRI PRANAB MUKHERJEE: Mr. 
Vice-Chairman, Sir, I am grateful to the 
hon. Members who have made their 
observations in regard to the 
Supplementary Demands. Sir, certain 
points have been raised in connection 
with the various Demand's and the hon. 
Members have made their observations 
particularly in regard to certain 
important current topics which are 
engaging our attention. 

[Mr. Chairman in the Chair]. 
Sir, while making his observations, Mr. 
Raha wanted to     highlight    the 
problem of sickness of industries   as 
certain Demands relate to some      of the 
taken over units.  Regarding   the 
problem which is coming out of    the 
sickness of industry, it is, really      a 
serious 0ne and is constantly engaging 
the attention of the Government, But if 
we come to the'conclusion that merely  
taking  over the management by   the  
public   sector  and   providing money   
from  the public      exchequer would 
solve    the problem,    perhaps, you are 
mistaken.     It cannot be     so because of 
the obvious reasons that in the ultimate 
analysis a situation may come when we- 
shall have    to  take over the entire junk. 
Therefore,   the problem is to be 
reviewed from     a diffrent angle. We 
shall have to identify the causes of 
sickness and whether actually the units 
become    sick and it is necessary to 
hospitalise them either through the IFC1 
or by taking them over, and before we 
reach that Stage whether some 
preventive measures could be taken and 
whether we can identify the areas     of    
sickness without the very symptoms of     
sickness starting in      certain    
industries. Sir, recently a Committee has     
been appointed  by the    Finance    
Minister with the Finance     Secretary as    
the Chairman. They have made some re-
commendations and those are    under 
active consideration. But here Sir,-! 
would like to point out that there is an 
area of improvement so far as tke 



 

monetary position of various units is 
concerned while providing assistance 
from the banking and public sector 
financial institutions, and we are trying to 
do so. But I can tell the hon. Members 
that mere take-over.. 

SHRI SANAT KUMAR RAHA (West 
Bengal): 1 raised the question of 
management. 

SHRI PRANAB MUKERJEE: You 
raised so many questions. It is not 
possible to answer so many questions in 
a short time. 

Therefore, Sir, this is a question which 
we will have to look into. And I do feel" 
that mere take-over of the management 
or the unit would not solve the problem 
unless we can have a series of measures 
which are necessary to rectify them. 

Secondly, Sir, certain points have been 
raised in connection with the programme 
of family planning. It is a debatable 
subject and it has been debated or quite 
some time and an assurance has come 
from a person no less than the Prime 
Minister herself. She herself has made it 
quite clear that there is no idea of compul-
sion in the family planning programme. 
We are trying t0 motivate and persuade 
the people to have the scientific 
population policy- and trying to encourage 
them for sterilisation and other things. 
Therefore, there is no question of 
compulsion and certain odd cases of over-
enthusiasm here and there may be there. 
And whenever it has come to the notice of 
the authorities, due action has been taken. 
Not only the Health Minister but the 
Prime Minister also in the other House 
made it quite clear that State Governments 
should take appropriate steps whenever 
complaints have been received in this 
regard. Sir, regarding land distribution 
certain hon. Members have made some 
observations. I do agree, particularly with 
Mr. Deo-•rao Patil, when he suggested 
that this is a programme which should be 
implemented vigorously   and the   State 

Governments must gear up their 
machinery so that the distribution of land 
and not only the distribution of land but 
the assistance for which we have come to 
the House for approval, should be 
provided to the new assignees of land at 
the shortest possible times so that they 
can purchase the necessary agricultural 
inputs and improve the land. I do feel that 
in this respect more vigorous action is 
necessary and I agree with him that we 
should also request the State Govern-
ments to do it and I take this opportunity 
to say that this has already been done by 
the Agricultural Ministry and they have 
asked them to streamline their machinery, 
In this connection he has made a very 
vital point, namely, that when we are to 
provide assistance to a large number of 
people, or even if we are to provide 
assistance to the holders of one million 
acres of land whether Rs. 5 crores would 
be adequate? I do feel that it would not be 
adequate. But taking into account the 
money which has been spent till today 
and the balance amount and period left till 
the completion of the current financial 
year, I do feel that even if the State 
Governments are in a position to spent 
Rs. 5 crores it would be possible for them 
to render assistance to a considerable 
extent. 

In this connection I would like to 
highlight another point which has been 
mentioned also in the Explanatory Notes, 
namely, that this assistance is in addition 
to the assistance provided by other 
agencies such as M.F.D.A., C.A.D.P. and 
other agencies operating in that area. 
Therefore, this is not the only channel 
through which we are' providing 
asistance to them. 

Regarding rural indebtedness, as the 
hon. Members are aware this is a really 
serious problem and it is more so 
because it is not the problem of resources 
but of the organisation. Unless and until 
we can build up an effective organisation 
by streamlining the various agencies 
working therein like rural branches of 
commercial banks, regional rural banks,  
co-ope- 
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jrative societies, much progress may not 
be had on this front. Not only that Sir. We 
have suggested to the State Government 
to come forward, as some hon. Members 
have suggested, and let us know whether 
panchayats could be an effective 
titernative agency through which we 
could provide this assistance and this 
would also be thought of. But here my 
submission would he to see that whatever 
agencies we can build up at the shortest 
possible time, we should try to utilise 
them. Of course, the suggestion put 
forward by Mr. Swaminathan whether we 
can discipline or we can streamline the 
system of money lending is a highly 
debatable one and at one stage we 
considered it but 1 am afraid if we want 
to legalise it under whatever 
nomenclature, either by disciplining it or 
streamlining it, perhaps we would toe 
moving the gear in the reverse direction 
and an out-dated, obsolete and 
undesirable system we cannot allow to 
perpetuate. That is why a new system is 
to be developed. At the same time, I do 
feel that in the transitional period there 
would be difficulties and in fact these 
difficulties are still there. 

Before I conclude, Sir, I would like to 
draw the attention of the hon. Members 
who have mentioned particularly 
regarding the misuse of emergency 
powers. This is also an area where we 
have drawn the attention of the State 
Governments^ and various authorities on 
many occasions and in a situation like 
this I cannot rule out the possibilities of 
certain misuse here and there but, 
perhaps, it would not be correct to say 
that by and large miuses of the 
emergency powers are being made toy 
the officers. Whenever it comes to our 
notice at the Centre or to the notice of the 
State Governments, remedial and 
corrective measures are toeing taken and 
it would be our endeavour to see that 
when we 

provide enormous powers with the 
officers at the lower level, they do not 
misuse them and in this connection 
variouo methods are being resorts to. My 
colleague in the Ministry of Home 
Affairs is also in constant touch with the 
State Governments to provide them 
necessary guidelines and instructions, 
which are being adhered to As I have 
already mentioned while making my 
introductory remarks, the provisions 
which we have made are absolutely 
necessary and most of them are non-
controversial. I hope this House will 
approve it unanimously and return the 
Bill. Thank you, Sir. 

MR. CHAIRMAN: The question is: 

"That the Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consolidated 
Fund of India for the services of the 
financial year 1976-77 as passed by the 
Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

MR. CHAIRMAN: We shall now take 
up clause-by-clause consideration of the 
Bill. 

Clauses 2 and 3 ttod the Schedule 
were added to the Bill. 

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

SHRI PRANAB MUKHERJEE: Sir, I 
move : 

'That the Bill be returned." 

The question was put and the motion 
wa$ adopted- 

 


